
AGREEMENT BETWEEN OWNER AND ARCHITECT 

 

THIS AGREEMENT made on this.............. day of ........20… 

 

BETWEEN 

.......................... a company registered under the Companies Act, 1956 and having its registered 

office at ..............................................hereinafter referred to as "the Company" (which expression 

shall unless repugnant to the context or meaning thereof include its authorised representatives, 

successors and assigns) of the one part  

AND 

..................................a Partnership firm and having its office at .............................................. 

hereinafter referred to as "the Architects" (which expression shall unless repugnant to the context 

or meaning thereof include its authorised representatives, successors and assigns) of the other 

part.  

 

WHEREAS 

 

1. The Company is seized and possessed of plot of land situated at .......................... and as 

per entry No. .................... in Municipal Registers (more specific description of the 

property may be given here or may be annexed as a Schedule).  

2.  The Architects is a firm of Architects in existence for a long time and having good 

experience in providing professional services; 

3.  The Company is willing to construct a ........ storeyed building for the purpose of 

residence of its employees on the said plot of land and for the purpose appoint the 

Architects for rendering professional services for the completion of the civil work of the 

construction of the said building (hereinafter referred to as the said works). 

4. The Architects have, after acquainting themselves with the site, scope and the extent of 

the work, have agreed to accept the said works subject to the terms and conditions 

hereinafter appearing; 

 

NOW IT IS HEREBY AGREED BY AND BETWEEN THE PARTIES AS FOLLOWS: 



1.  Scope of Work 

The Architects shall be responsible for all civil and structural works including planning, 

designing and structural details of construction of foundations for buildings, structures 

and equipment, cable and pipe trenches; roads, sewage and drainage; all civil works for 

fire fighting, electric supply, water supply, ventilation and other associated systems. 

 

The work as aforesaid shall include the following stages: 

 

a. First stage ....................................................................................................................etc. 

b. Second stage .............................................................................................................. etc. 

c. Third stage ................................................................................................................. etc. 

d. Fourth stage ............................................................................................................... etc. 

e. Final Stage ..................................................................................................................etc. 

 

(The scope of work should be given here in a detailed manner as agreed between the 

parties). 

 

2.  Fees to be paid to the Architects 

The Company shall pay to the Architects for the professional services rendered by them 

(as per clause 1 herein) a fee @ ......% of the total cost of the said works and other 

incidental works, if any and all expenditure incurred by the Architects in connection with 

the said works on an actual basis. The fee of the Architects shall be paid in the following 

manner: 

 

i. Initial Advance Rs. ................, which shall be adjusted against the payment to be given 

at the completion of stage I. 

ii. Upon completion of first stage ...... % of the total fees. 

iii. Upon completion of second stage ...... % of the total fees. 

iv. Upon completion of third stage ...... % of the total fees. 

v. The balance after completion of the works. 

 



(The fee to be paid should be given here in a detailed manner as agreed between the 

parties). 

3.  Schedule of Completion of Work 

The Architects shall complete the said works as detailed in Clause 1 herein as per the 

following schedule: 

 

1. First Stage within a period of ...................... months from the date of this agreement. 

2. Second Stage within a period of ...................... months from the date of completion of 

first stage. 

3. Third Stage within a period of ...................... months from the date of completion of 

second stage. 

4. Fourth Stage within a period of ...................... months from the date of completion of 

third stage. 

5. Final Stage within a period of ...................... months from the date of completion of 

fourth stage. 

(The schedule of completion of work should be given here in a detailed manner as agreed 

between the parties). 

 

4.  Construction Cost 

The construction cost shall not exceed Rs. ...... per square meter and should conform to 

the norms prescribed by the local/municipal authorities for construction of such building. 

The construction cost as stated above shall not include: 

 

(a) Cost of land. 

(b) Architects fees. 

(c) Any services relating to or cost of fittings or fixtures not designed, planned 

and supervised by the Architects. 

(d) Soil testing fees. 

 

5.  Supply of Drawings  



The Architects shall supply to the Company such number of copies of all approved 

drawings as is desired by the Company (including any modifications thereof). In addition, 

the Architect shall supply ........ sets of complete drawings showing installation of 

electrical, water and drainage systems in the building.  

 

6.  Appointment of Consultants  

The Architects shall have right to appoint any structural consultants, civil or mechanical 

engineers and other consultants as they may think fit for the satisfactory completion of 

the said works. 

 

7.  Assignment 

Save as aforesaid in clause (7), the performance of any part of this agreement shall not be 

assignable by the Architects without the prior written permission of the Company. 

 

8.  Alterations, Additions, Omissions of Drawings 

The Architects shall not have a right to make any alterations, additions or omissions from 

the approved drawings without the prior written permission of the Company. 

 

9.  Determination of the Agreement 

If either of the parties commit any breach of any term of this agreement, the other party 

shall be entitled to terminate the agreement immediately by giving a notice of ...... days to 

the defaulting party. However, if the agreement is terminated at any time, such 

termination shall not affect the contracts already made by both the parties and in respect 

of all such contracts, the parties shall perform the duties and observe the covenants to be 

performed and observed by them respectively, under the terms of this agreement. 

 

Provided that if the Architects breach the terms of Clause 3 herein, they shall be liable to 

pay to the Company a compensation @ Rs. .............. per day till the work remains 

incomplete or if the agreement is terminated, till the date of termination of the agreement, 

alongwith such other damages as may be assessed by the Company and certified by an 

independent architect. 



 

Provided further that nothing herein above contained shall deprive the Company make 

full use of all or any of the drawings and designs prepared by the Architects in respect of 

construction of the building. 

 

10.  Indemnity 

The Architects shall keep indemnified the Company from all claims, demands or actions 

that may be raised against the Company by reason of anything done by the Architects in 

the course of execution of the said works under this Agreement.  

 

11.  Arbitration 

Every dispute, difference, or question which may, at any time, arise between the parties 

hereto or any person claiming under them, in respect of any clause of this agreement or in 

respect of any delay in completion of the said works, shall be referred to the arbitration of 

an arbitrator to be agreed upon and appointed by both the parties. If he shall be unable or 

unwilling to act, to another arbitrator to be agreed upon between the parties or failing 

agreement, to three arbitrators one to be appointed by each party to the dispute or 

difference and the two appointed arbitrators shall appoint the third arbitrator who shall 

act as the presiding arbitrator and the decision of the arbitrator (or, arbitrators) shall be 

final and binding on the parties. Subject as aforesaid the Arbitration and Conciliation Act, 

1996 and the rules made thereunder shall apply to the arbitration proceedings under this 

clause. The decision so given by the Arbitrator(s) shall be final and binding upon the 

parties. 

 

IN WITNESS WHEREOF, the parties hereto have signed this agreement on the day and year 

first here in above written. 

 

Witness:  

1. For and behalf of the Company …………………… 

2. A Director For and on behalf of the Architect Firm Partner…………………. 

 


